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(ii) Majors 6
(jii) Ordnance Officer (Civ)
(iv) Executive Engineer 1

(v) Assistant Executive
Engineers 2

(c) The cases are still under trial

in the courts of Special Judges
appointed for the purpose.
(d) According to authoritative

legal opinion these cases cannot be
tried by Court Martia] but only by
Special Judges under the Prevention
of Corruption Act.
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National Defence Fund

B527. Shri Kolla Venkalah: Will the
Prime Minister be pleased to state
the total amount of contributions
received from the people of Indian
origin living in different foreign
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1792
countries to the National Defence
Fund since the 5th August, 10657

The Prime Minister and Minister of
Atomic Energey (Shri Lal Babadur

Shastri): According to the existing
procedure, contributions for the
National Defence Fund in foreign

countrics are reguired to be received
by our Missions abroad whe afford
necessary credit for the same in the
Missions' accounts which are received
and adjusted by the Accountani-
General Central Hevenues in due
course. The details of the individual
contributors are not received. In
certain cases contributions to the Fund
by persons residing abroad are sent
direct by the donors to various col-
lecting agencies all over the country.
Such remittances are not  routed
through the accounts of our Missions.
The nationality of such donors is not
known in all cases. In view of these
reasons it is not possible to furnish
the information required in this gues-
tion without very detailed enquiries
from all our Missions abroad from all
the collecting centres in India. They
in turn might have to enquire about
their nationality etc. from the donors.
These enquiries are not considered teo
be practicable.

Survey of Unemployed Persons
In Kerala

528. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there is any scheme
for conducting a survey of unemploy-
ed persons in Kerala by the State
Bureau of Economics and Directorate
of Employment;

(b) if so, when it will begin; and

{c) the names of the districts select-
ed for this purpose?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) Yes.

(b)Y The survey commenced om
16-9-1865 and is in progress.

(c) All the 0 districts of the State
will be covered by the survey.





